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MADHYA PRADESH ACT
NO. 6 oF 2024
THE MADHYA PRADESH APPROPRIATION (No. 2) ACT, 2024.

[Received the assent of the Governor on the 5" June, 2024; assent first published in the “Madhya Pradesh Gazette
(Extra-ordinary)”, dated the 12" June, 2024.]

An Act to provide for the Authorization of appropriation of money out of the
Consolidated Fund of the State of Madhya Pradesh to meet the amounts spent on
certain services during the financial year ended on the 31* day of March, 2014 in excess
of the amounts grnated for those services and for that year.

Be it enacted by the Madhya Pradesh Legislature in the Seventy-fifth year of the Republic
of India as follows:—

1. This Act may be called the Madhya Pradesh Appropriation (No. 2) Act, 2024.

2. From and out of the Consolidated Fund of the State of Madhya Pradesh the sums
specified in column (3) of the Schedule amounting in the aggregate to the sum of Rs. Eighteen
Crore Thirty Seven Lakh Ninety One Thousand shall be deemed to have been authorized to
be paid and applied to meet the amount spent on defraying the charges in respect of the
services specified in column (2) of the said Schedule during the financial year ended on the
31 day of March, 2014 in excess of the amounts granted for those services and for that year.

Short title.

Issue of

Rs. 18,37,91,000 out
of the Consolidated

Fund of the State of
Madhya Pradesh to
meet certain excess

expenditure for the

year ended on 31%

March, 2014.
3. The sum deemed to have been authorised to be paid and applied from and out of  Appropriation.
the Consolidated Fund of the State of Madhya Pradesh under this Act, shall be deemed to
have been appropriated for the services and purposes expressed in the Schedule in relation
to the financial year ended on the 31* day of March, 2014.
THE SCHEDULE
(See Sections 2 and 3)
1 2 3)
No.  Services and purposes Excess
of Vote Capital / Voted Charged Total
Revenue
Rs. Rs. Rs.
02.  Other expenses
related to General
Administration Department
Revenue 18,18,40,000 - 18,18,40,000
21. Housing & Environment
Capital - 19,51,000 19,51,000
Revenue — ' 18,18,40,000 - 18,18,40,000
Total :
Capital — - 19,51,000 19,51,000
Grand Total — 18,18,40,000 19,51,000 18,37,91,000
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